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Toe oo

fa\'\\.\‘ ’

=Y

.

)

» &P

RN 42)\\4(\

Tov abm w\,

O\

W o\

AR

€. arder DoXA 08.0999.

b 12.0.499. P
ik b{¢NaJL &kcqroifJL' ok
T f; B o AANA N ores ok M
/w\/yﬁ;wxq 9% e _evivad Cornom ek V{

s VJM:‘M |
Vite - \ch‘c{fdf

Moo (1

. erde, pTA (2. 1099

Aeljprsmed o ll. Ol apoo .tw Roas
0w\19: JD’W\OJz - A TA{LQ; o RA TSN S&?xﬁz
(\—(" /&)/\A-k'b"' ﬂ.‘, i

o)

iwﬂ%

s\
Or oNo,7 dated 11.1.2000 Mewder ()
This matter has been posted to tcday for final

disposal at the admission stage. Heard Shri B.3.Iripath
learned cnounsel for the applicant and Shri BeDas, -
learned Addl.Standing Counselfor the respondents and
also perused the records.

Inthis petition the petitioner has prayed for
direction to the departmental authorities to reghlarise
her services on permanent basis in one of the Grpup D
posts lying vacant under Res.2. Learned Aidl.Standing
Counsel h:s filed a Misc.Application with copy to
petitioner to which he has attached order dated
22.12.1999 by which applicant has been offered a post
of Poultry Attendant in the scale of 25.2550-3200/-

‘The other document attac¢hed to M.A. is the joining

report dated 23.12.1999 of the applicant in the post ok
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Foultry Attendant., It is submitted by the petitioner
that as the pxwyexr relief claimed by her in this Ce.Ae.
has already been granted to him by the depart rental
authorities, he does not want to press this C.A. In
view of 'this C.A. is disposed of as not being pressed.
Misc .Application filed by the learned Addl.
Standing Counsel,
the C.A.,

in view of above order disposing of
1s disposed of accordingly.
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